1350 F: HYD. ACT XIX ] State Bank

i ’ {Translation)

" THE HYDERABAD STATE
BANK ACT.

No. XIX of 1350 F.

Sections.

Preamble.

CHAPTER 1.

PRELIMINARY.

1. Short title, extent and commen-
- cement.

2. Definitions.

CHAPTER II.

ESTABLISHMENT AND CONS-
TITUTION OF THE HYDERABAD
STATE BANK.

" .3. Establishment of the Bank.

4. Capital.
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State Bank [ 1350F : HYD. ACT XIX

(Translation)

CHAPTER 1I1.
SHARES.
5. Nature 6f shafes.‘
) AN

6. Certificate of shares. :

7. % Registér. of Shareholders. ** -

@®

Qualifications of shareholder.
9. Government to be a shareholder.

10. Number “of shares which a
shareholder may purchase and
his 11ab111ty

11, Notice of towllat or trust
ineffective. . - i

12. Inspectlon of reglster of share-;

holders.

13 - Shzireholderfs list to be forwar-
ded to Government.

. 14, Power to close the register.

RN

. CHAPTER 1.

i
i

 MANAGEMENT.
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1350 F : HYD: ACT XiX | State Bank
(Translation)

Board of Directors authorised
.- to carry on the entire busmess
- of the Bank.

15

P BOARDL OF . DIRECTOMRS.

16. Constltutlon of the Board of
Directors.

17. Power to dismiss the Board of f
Directors and to appoint
another in its place. ,

'CHAPTER V.

 CONTRACTS.

" " 18. Form of contracts.

' CHAPTER VI.
" BUSINESS OF THE BANK.

19. Busmess which ‘the Bank may
.|| lransact.
20.° Commencement of business.

"21. Procuring premises for business.

22. Establishment of Head: office,
. branches and agencies.

'23. Power to take over business of
any other Bank and to increase
" capital. for’ that purpose.
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State Bank [ 1350 F: HYD. ACT XIX T

( Translation)

24. Power of Bank to advance loans
to Banks and Societies.

. CHAPTER VIL.
MISCELLANEOUS.
~. 25. Power to make bye-laws.

26. Notification regarding rate at-
which advance or loan may be
given on Government Promis-
sory notes. .

27. Liquidation of Bank.

28. Regulations of Bank. -
- SCHEDULE L.

'REGULATIONS OF THE BANK.
1. Shate certificate.
LIEN ON SHARES FOR DUES.

2. Bank’s lien on Shares.

3. PoWér of éale in case of default. | - g

4. bisposal of proceeds of sale. -
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1350 F HYD. ACT XIX] State Bank
(Translation)

- TRANSFER OF SHARES.
‘, 5. Tranéfér of share.
6. - Form of instrument of transfer.

* 7. Share certificate to be produced’
o along with instrument of trans-
- fer. .

8. Bank may refuse to accept
transfer of shares.

9. Representatives of deceased
shareholders whom Bank will
recognise.

10. Rights = of péréon becoming
entitled to share on death or
insolvency of share holder.

o

FORFEITURE OF .SHARES.

1L Consequence on failure to pay
balance on allotment of share.

12. Contents of demand of interest.

13; " Forfeiture of share.
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- State Bank [ 1350 F: HYD. ACT XIX

(Translation)

14. Disposal of forfeited share.

15. Liability of person.whose share

has been forfeited with respect
to forfeited share.

INCREASE OR REDUCTION OF
: CAPITAL. '

16. Power to mcrease or reduce

v capital.
17. Procedure on

reso,lution, to
-increase capital.

18. Issue of new share.

Procedure on resolution -~ to

reduce capital. .

19.

MEETINGS OF SHAREHOLDERS.

20. General meeting.

21. Special meeting.

22. Quorum.

Who may not vote. Except in
certain instances, every matter
to be decided by majority of
votes. ,

23.

24. In respect 'of‘: any resolution,

/ B
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1350 F: HYD ACT XIX] State Bank

25,

26.

( Translation)

. votes of persons present and

competent - to  vote, shall

- generally be taken by show of

hands

Procedure at poll if demanded.

Proceedings and resolution to
be binding on Bank.

MANNER OF COUNTING

'VOTES OF SHAREHOLDERS.

.27,

28

29.
30,

31.

32.
- =" . ment of proxies.

33,

Counting of votes. -

Counting of votes of joint

- shareholders.

‘Right and manner of voting on
behalf of lunatics and minors.

'Shareholder who has not pald

full share money not entitled to '
~ vote.

Counting of votes.

Form of instrument for appoint-

Instrument for appointment of
proxy when and where to be

- deposited.

QUALIFICATIONS AND DISQUA-
LIFICATIONS OF DIRECTORS.

34, Quahﬁcatlons and dlsquahﬁca-

thIlS of Directors.
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S!ate Bank [1350 F: HYD. ACT XIX
( Translation )

REMOVAL OF DIRECTORS.

35 Removal of Directors.
' MEETINGS OF BOARD
OF DIRECTORS. '
'36. Meetings of Board of Directors.
- 37 President, . Vice- Pre31dent and
'~ Chairman. S
. 38. Constitution of the Board of
* . 'Directors. '
39. Method of filling up vacancies..

GENERAL PROVISIONS AS TO
. THE BOARD OF DIRECTORS.

40. Proceeding of Board not invali-
dated by vacancy of Director.-

+41. Acts done by Directors in good
: faith to be valid not withstand-
ing any defect in appointment
or qualifications. -

Indemnity of - Directors for loss
or expense.

. 42.
THE USE OF THE COMMON SEAL

OF THE BANK. .

Procedure for stamping Bank’s
Common Seal on document.

43.
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1350 F HYD. ACT XIX] State Bank
(Translation)

" OFFICERS OF THE BANK.

44 Appomtment " salaries, sus-
pension and dismissal of officers.

45. Power to sign accounts, receipts
‘ and'documents of Bank.

46. Employees of Bank forbidden
* to engage in other banking or
commercial business.

47. . Security ;.fromfemployees'.

ACCOUNTS "AND DIVIDENDS.

48. Account books to be balanced
" yearly.

49. Dividends
yearly.

to be determined -

50. Transfer of amounts to reserve
fund. : _

51. Allocation of amount: from

. surplus for distribution as extra
. dividends.

52. Joint owners of share.

2 489

N 2 L .
‘°’~f/(1z;)r)u.;§;,;4,.gﬁgw-g

/Mg

0!?‘!.()' J/)b/u:u‘ﬁ u/ il
R
r;rj){»w’w L:L/./.» UC (;'..C ,,__)C, - ﬁ’:

- AEL S5
g &ﬂwﬁv’ s:.._'/vﬁuv LG
. .J&’JJWVJLJJL(

e g 88

_ ~9L~:/ QWL .
S dl o D
tf,é.a u P
,é’f r,uu’ /:M"J«
,..JLJA /J éﬂd« S b ls . Bh sy
uu 4«?34,2./—&,;(1

gL



 State Bank [1350 F: HYD; ACT XIX | ) 1. LTl

( Translation) - 4
. . o . ] Vs . »* s
AUDIT OF ACCOUNTS. R TR A L;, e
\ ~ : A i ,
53. Appointment of auditors. ' ' : IR et ‘
, ‘ : o _)P.*'G’/U{{L/i:oig
. nent auditors. ., PR
S‘Tf Govgrn@en auditors. | _, s L/’ ity c/ - 3.6
55. Powers, rights and duties’ of
auditors. . . . Jﬁ’(;} . u'JL'h’ J l UJJ L/ 5/ e‘_';-
”uﬁw

" NOTICES. |
56. Method of dehvermg or sending -';;; /l, l,/ ':,c’/'.{‘ L’{;/’./ & Ub . i:’
notices. ”» i xs ¥t .
£

, Ry
57. Effect of absence of address 1n.ﬂf* ( b
"~ Bank Register. »7 FU L»«’ U' /wf, ‘.«C -t

58. %gtlléiélrmsg notices to ]omt—share- /LUMI(L ‘L’wa J;_/ ”u

59, Presumptlon as to dehvery of . }/ 0w e A XK
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1350 F : HYD. ACT XIX ] State Bank

- (Translation)

SCHEDULEII.

CHAPTER L

BUSINESS WHICH THE BANK
‘SHALL BE AUTHORISED TO
CARRY ON AND TRANSACT.

PART I
GOVERNMENT BUSINESS.
Government busmess and its

transaction.

Public debt issued and issue of
new loan.

Issu¢  of Government paper.

currency through coinage and
paper currency Department.

. Income of paper currency assets
_ shall be paid to Government.

Liabilities of Coinage and paper
Currency Department.

Commencement of responsibi-

lity for the assets and liabilities.

Power to reduce assets of Paper
Currency and its effect.
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State Bank [ 1350 F: HYD. ACT XIX" !

8.

10.
11.

12,

(Translation)
Issue of rupee coin and obhgat-

tion of Bank in respect thereof.

Obligation to supply different

coins.

Obligation to sell Ingdian
Government currency.

Obligation to buy Indian’

."Government coins.

Monthly statements of assets
and liabilities of coinage and
Paper Currency Department
to be submitted to Government

PART B.

OTHER BUSINESS.

CHAPTER II.

BUSINESS WHICH THE BANK

SHALL NOT CARRY ON

AND TRANSACT.
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(Translation)

THE HYDERABAD STATE
BANK ACT.

No. XIX of 1350 F.

(Received the assent of His Exalted
Highness the Nizam on the 14th Mehir
1350 Fasli).

-

Where as it is expedient to consti-
tute a  State Bank for
H. E. H. the Nizam’s
Dominions so as to regulate the circula-
tion of the currency, to maintain in the
fullest degree its stability ands ecurity,
to facilitate the payment of money
inside and outside H.E.H. the Nizam’s
.Dominions, to provide credit for the
economic requirements of the country .
and to support in a better manner,

agriculture, trade, commerce and in-
dustry; it is hereby enacted as fol-
lows :(—'

Preamblé.
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State Bank [1350 F: HYD. ACT XIX
( Translation)

CHAPTER L

'“PRELIMINVARY. ‘

"This Act may be called the
‘Hyderabad State Bank
Short title, 'Act 1350 F., and -shall

extentand - some into force from the
* ment. . date - of *publication in

the Jarida.

2. In this Act, unless there is ahy-
thing repugnant in the

Definitions. - sypject or context—

(a) “Bank” means the Hyder- |-

abad State Bank as constitu-
ted under this-Act and includes
« - allits branches ;

() Board of Dlrectors ” means
the Board of Dxrectors of the
Bank ; : .

() ** dividend ” also includes

bonus ;

‘Pubhshed in Jarida dated the 19th Mehu-.
1850 Fash
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1350 F : HYD. ACT XIX | State Bank |

. (d) * general meeting”
the = annual meeting of the

©

®

(Translation) -
means

shareholders of the Bank ;

“goods” shall include gold
and silver bullion, wares and
merchandise ;

“ meeting ’ mcludes a post-

poned meeting ;

(o) “ prescnbed *> means all those

| (h) o rupee

matters and modes which
may be prescribed or deter-
mined *bythe bye-laws made
under this Act ;

means, unless some
other meaning is assigned to

“'jt to the contrary, the silver

@

coin which has been declared
legal tender under the Hyder-
abad Coinage Act No III of
1821 F.

¢ special meeting’ > shall mean
a meeting of shareholders
which

special business as may be

'speclﬁed in the notice con-

vening the meeting ;

is convened at any
time for the purpose of such’

' ‘Amended by Act No. VI of 1353 Fasli.
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State Bank - [ 1350 F : HYD, ACT XIX

(Translation)

. (3) ¢ special resolutlon
mean the matter which is
decided at any spec1a1 meeting;
an

(k) ©India  shall mean British
India and all Indian States.

O

CHAPTER II.

>

ESTABLISHMENT
AND CONSTITUTION OF
THE HYDERABAD STATE BANK.

3. (1) The Hyderabad State Bank

shall be established for .-

Establish.  the  purposes of this Act
Bank. - and for carrying on
business subject to the

provisions of this Act.

(2) The Bank shall be a body
corporate having a common seal and
it shall have the power to institute
and defend suits and other legal pro-
ceedings and to - discharge all such
duties as may be necessary for its
purposes.
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1350 F: HYD. ACT XIX ] State Bank
( Translation) '

4. Subject to the provisions of this
Act the capital of the
Bank shall be one and a
half crores of rupees, of which seventy
five lakhs rupees shares shall be issued
" in the beginning, each share being of-
the value of one hundred rupees, to
be paid up in the following manner :—

Capital.

Twenty ﬁve rupees per share ap-
plied; .along with the application, for
the purchase of share and seventy-five
Tupees per share on the acceptance of
application for the purchase of share
and allotment of the share

‘CHAPTER 1III. -

Id

- SHARES.

5.. (1) The : shares of the Bank
shall be deemed movable

Nature of _property.

_ shares.

A

r
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State Bank [ 1350 F: HYD, ACT XIX ‘-

(Translation) .

(2) Each share of the Bank shall
bg identified by the serial number there-
0 .

6. Certificate of share bearing the
common seal of the Bank

- Certificate and spemfylng the shares

of shares :

purchased or acquired by .

any share-holder shall be prima facic
evidence of that title of the share-
holder to.the éxtent of such shares as
may be specified therein.

Bank shall maintain a
register of shareholders
which may, as required,
comprise more. than one
volume and the following particulars
shall, as far as practicable, be entered
therem —

7. The

Register of
Shareholders

(1) the name and address of the
shareholder, name of the place
whereof he is: a permanent

inhabitant and his occupation,

if any, the number of shares

purchased or acquired by the

shareholder and the serial num-

ber of each share for 1dent1ﬁ-
" cation thereof;
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- 1350 F: HYD. ACT XIX | State Bank |

( Translation )

(2) the date on which a share-

) holder s name has been entered
Cin (tihe regxster as a shareholder;
. an .

(3) the date on which any - person
ceases to be a shareholder.

(1) Any person may be regis- -

- Qua]lﬁCa “-tered as a shareholder
tions of - provided he is—
sharehol-., @ : -

“ders, - Lt

‘(a) a permanent inhabitant of
‘ . H.E. H. the Nizam’s Domi-
- nions or a subject of H. E. H.

», the Nizam; ‘

* (b) a permanent resident of British
India or of British Burma, and
is an Indian or. a Burmese, is
.a subject of His Majesty or of

' a State m India or Burma; or

(c) a Bntlsh subject ordmanly re-
sident in H. E. H. the Nizam’s
""" Dominjons, India or British
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State Bank [ 1350 F: HYD. ACT XIX |
' (Translation) o

Burma and a permanent re-
sident of Great Britain, or of
any part - of His Majesty’s

Kingdom ; or

(d) a company or society registered
under the Hyderabad Com-

panies Act No.
. or under any

* force in H. E. H. the Nizam’s
Dominions, British India or
" in any State of India or British

Burma relating
of companies or

'(e) a society registered under the

-+ Hyderabad Co-o

.Societies Act No. IT of 1323 F.

or under any oth

in H. E. H. the Nizam’s Domi-

nions, British

British Burma rélating to regis-
tration of such societies ; or

(f). a society registered under the
Hyderabad Registration of
Benefit Societies Act No. I of
1350 F., or under any other

law in- force in

Nizam’s Domini
“registration of s
. or

1V of 1320 F.
other law in

to registration
societies ; or

perative Credit
er law in force

India or in

H.E. H. the
ons relating to
uch societies ;

-
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1350 F : HYD. ACT XIX] State Bank
(Translation)

}

(g) a corporation or-any body cor-
© porate or a local body consti-
tuted undet the orders of the
Government or a corporation
or any body corporate or com-
. pany incorperated by or undet
any Act of Parliament of Great
Britain or under any other law
in force in any part of His
Majesty’s Kingdom relating
thereto.

(2) The name of a person who is
not qualified as specified in sub-
section (1) shall not be entered as a
shareholder in the register of share-
holders nor shall he be  entitled to.
receive any dividend on any share;
and no person who'ceases to have any
of the said qualifications shall, not-
withstandirig that his name ‘has been
_entered in the register of shareholders
"as a shareholder, exercisé the rights of
a shareholder other than the right to
sell his share. o ' .
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State Bank [ 1350 F+ HYD. ACT XIX |

. (Translation)
.9. Notwithstanding the provisions

Government Of Section 8, the Govern-
tobe a ment shall be a share-.
shareholder. holder of the Bank and

shall purchase shares at the value en-
tered in . the certificate thereof, the
aggregate amount of which shall at all
- times be-fifty-one percent of the total

value of the shares issued by the Bank.-

!

10/ Subject to section 9, no share--

" Number of holder shall own, " jointly

shares which Or severally, more than
a share- two hundred . shares "and
holdermay  the liability of  every
purchase shareholder shall be limi-
liability. : ted to the amount of the

shares purchased by him.

11.. No notice of such Towliat or

Notice of . trustas may render any
towliat or . person_dealing - with the

. trost in- Bank liable, as -a muta-
- effective.

walli or trustee, shall be
entered in any register or be receivable
. by the Bank, nor shall such notice
deserve any consideration as far as it
relates to the business of the ‘Bank
whether it ‘is expressed, 1mphed or
constructive.
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1350 ¥ : HYD. ACT XIX] State Bank
(Translation)

'12.-(1) The register:of shareholders

Inspection . Shall be kept at the Head

orflsl?e;isltexi- Office of the Bank and,

gf sharehol-  except the period when it
€18,

¢ is closed under the provi-
stons of this Act, shall, subject to such
reasonable restrictions as the Bank
may impose, be open: during the busi-
ness hours for inspection by a share-
holder free of charge for at least two
hours every day ; o

" (2) Where a copy of the register

or any part thereof is required by a’

shareholder the same shall be furnished
to him on prepayment, provided he
pays the copying fee in advance, at the

rate of six annas for every hundred

words or a fraction thereof,

" 13, *[The Bank -shall within two

Sharebol- .- “months from the date on
ders' st 10 which the annual accounts
od to Go. are closed forward to
vernment. ~ Government a list show-

ing the name, address and ;occupation
of, and the number of shares held by
every shareholder qf the Bank.]

*Amended by Act No. V of 1354 Fashi. -
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" State Bank [ 1350 F : HYD. ACT XIX
(Translation)

*[The Bank shall be empower-

14. .
Power to ed to_close the register of
close the shareholders at any time
register. or times for a maximum.

period not - exceeding thlrty days in a
year.]

CHAPTER 1IV.

'MANAGEMENT.

15, . Except where in this Act the
exercise of any power or

Board of : :

Directors  the discharge of any work
authorised-- * or business - has been
tocarryon  ghecifically entrusted to-
the entire th . 1 o . th
business of e general meeting, the
the Bank,-  general superintendence

_of all the affairs and busi-

. ness of the Bank shall be entrusted to
a Board of Directors and the said
Board shall .exercise all such powers
and do all such acts and things as may
be exercised or done by the Bank.

!

* Amended by Act No. of V 1354 Fasli.
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" of Directors.

e ()Q)gu\,u...ﬂi:hzﬂuﬂ

1350 F: HYD. ACTXIX] State Bank | . . .u)/

 (Translation) . ' ',‘ 7 L)

- . J
BOARD OF DIRECTORS, JD
o | /MU%-—/J})' B el

\

16. The Board of Directors shall : _t IJ ,{‘J':( LL}"‘,EJ

Constltutlon gmsxst of the following
of the Board 1rectors, namely :—

: db/k/f—/)/u’ J"/'M (b

€] The President, who shall be , u/)/b'k

nominated by the Govemment;
d/dwb/f- mn ‘Jt (v

" (2) a Managing Director, who shall
be appointed by the Govern- 4- dl/(t/ Ly A"" i “Jc'" - b
ment for a period not exceed-

ing five years on such terms as JWL(U’(‘-—- ‘JL//JU/U, ‘,u,

the Board of Directors may
recommend. The Board of

Directors shall have the power’ . ﬁ )U'u‘ JU. A L—f U‘) L/

to' extend the period of his
service, the maximum period ‘/{ L{

whereof shall not, at a time, y}'uJJL( 7, U’Ju' “W"
exceed five years and such period

shall, having regard to the case : J . 1 ~ A
and the prevailing c1rcumsta1n- RS Y v’ !JC:— dL/ é L ind "L_"(
ces,” be determined by the

Board of Dlrectors. | L bbﬁ T, /f’U’.W/ i g

&_,/(,GWJ"’:,W’

| ,/L dtm/ /u’#-'u*c r') '
3) th Direct ho shall b
® ;orr;el‘ainatlggcb;rfh:, Goovsér?xmeni /U) L _,.._/ / ..,( ' < (.)‘ e U/

of whom one shall be an Offi-
cer of the Government in the

" Finance Department ; 6{” J b ¢ ,c./ K




. in office and the  entrusting of the

" State Bank [ 1350 F': HYD, ACT XIX
(Translation)

(4) three Directors who shall be
elected by the shareholders but
the Government as a sharehol-
der shall not take part in thexr
electlon, - ‘

5) such persons not exceeding two |
in number who have been
elected by the Board of - Direc-
tors at any time after the ordi-
nary general meeting :

- Provided that the Board of Direc-
-tors shall, in exercising this power, as
far as possible, have regard for the
" representation of such interests as are
. not already represented on the Board .
of Directors and the industrial interests
and the interests of the Hyderabad
- Land Mortgage Bank -and the Co-
- operative Banks shall be the particular
aim of the Board of Directors.

17. If, in the opinion of the Go-

: . vernment, the Bank fails
Power to

dismiss the < tO carry out. any of the

Board of Di- ©Obligations whlch have -

rectorsand  been imposed on it under

toappoint this " Act, it may notify

i‘,?s“he" i in the Jarida the dismissal |
place.

of the Board. of Directors

. general superintendence and manage-
ment of the Bank to some other body
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1350 F: HYD. ACT XIX ] State Bank
‘(Translation)

or person whom it may consider fit for
this purpose. Such body or person as
may be mentioned in the notification
shall, from .the date thereof, have
power to do all acts and things which
would be done or might be done or
could be done by the’Board of Direc-
tors under this Act.

CHAPTER V.
CONTRACTS.

18. (1) Coﬁtracts on behalf of the
Form of . Bank shall be made in the
contracts. following form :—

A contract which, between private
persons, is by law required to be in
writing and signed by the parties
thereto, may be made in writing on

behalf of the Bank signed by a person -

.acting under its authority given ex-

~ pressly or impliedly, and may, in the

like manner, be varied or revoked.
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State Bank [1350 F: HYD, ACTXIX | !

( Translation) .

(2)- The contracts made accor-

* ding to the provisions of this section -
shall be enforceable at law, and  the-

Bank shall be bound by such contract
and all the other parties thereto and
* their legal representatives - shall be
bound by it if the contract is such as
to be binding on the legal represen-
tatives. AR

" CHAPTER VI

BUSINESS OF THE BANK.

19, Sﬁbject to the restrictions laid
’ ~down in schedule II to

ggfciﬁe:;e thig Act, the Dbusiness
Bank may which the Bank may
transact. carry on and transact

under - this Act shall be
the kinds of business and transactions

specified in the said Schedule.

f
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1350 F : HYD. ACT XIX] State Bank
(Translation)

--20. The business of - the Bank
may be commenced from
;‘;’:&‘;ﬂce' such- time as the Board
business. of Directors thinks fit,
. . whether or not the whole
of the cap1ta1 has been received and
whether only a part of the shares
- issued by it have been allotted.

o

21. The Bank may for prowdlng
suitable buildings to

Pocuring . carry on the business

B ueiness. Of the Bank, and for the

purpose of making ar-

rangement for the residence for its
officers and staff

!

() acqu1re any -interest in im-
movable property, or -

(b) sell, buy, resell, exchange,

lease, furnish, repair, insure
against fire or other risks or
~deal in any other way with the
- whole or part thereof in the
interest of the Bank.
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State Bank [1350F : HYD ACT XIX
: (Translation )

22. (1) The Head Office of the;

Estatbhfsh -Bank shall be in the City
ment o

Head Office, ©F Hyderabad

branches

and agencies.

(2) Subject to the provisions of
this Act, the Bank may—

-(a) establish ‘its branches or

agencies at such places, whe-

ther within or without H. E.

H. the Nizam’s Dominions as

, may seem expedient to it in
.- the interest of the Bank, and

(2) close any branch or agency
established under thlS section.

i

23. (1)

The Bank may after ob-

taining the sanction of
g‘;{"ge;‘fi the Government nego-
business of  tiate or correspond with
any other any banking company,
Bank and to  carring on bussiness in
é‘;;rifal“}or - H. E. H. the Nizam’s

a

that purpose, DOminions and having a

. share capital for sale and
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1350 F: HYD. ACT XIX | State Bank

" ( Translation)
purchase
over business thereof  including the
" capital, assets and liabilities and pay

the ‘consideration for such purchase
and taking over, either in cash or by
" the allotment of its shares, or may
‘make the payment thereof partly in
" cash and partly in any other manner,
and may, subject to the provisions of
this Act, issue, for making provision
~ for the cap1ta1 so increased and for the
shares which have been allotted for the

payment of the purchase price, shares
in such number as the bank may think -

fit and for that purpose increase its
'capltal

" (2): Any busmess s0 purchas-
ed ‘shall be carried on by the Bank
subject to the provisions of this Act.

24. NotWJthstanmg the provisions
of Schedule II, the Bank

Power of . may, either alone or
- Baok to jointly with other per-
?g;lasnfg sons, for averting the
Banks and wmdmg up of any bank-
" Sccieties. ing company registered

N under the Hyderabad

purchase the same, take-‘
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State Bank [ 1350 F : HYD. ACT XIX
(Translation) .

- Companies Act No. IV of 1320 F.
and having a share capital, -or of the
Hyderabad Land Mortgage Bank, or
of any society registered under the
Hyderabad Co-operative Credit Socie-
ties Act No. II of 1323 F. or under any
other law in force in' H. E. H, the
Nizam’s Dominions relating to the
registration of such societies or when
any such company or the Hyderabad
Land Mortgage Bank or society is
being wound up, for facilitating the
same, advance loan to, . or open a cash
credit account in the name of the
company  or the Hyderabad . Land-
Mortgage Bank- or Society or the
liquidator ‘thereof, for any period,
upon the security of all or any of the
assets of the company, the Hyderabad
Land Mortgage Bank or the Soc1ety

‘ Ky
CHAPTER VIL
MISCELLANEOUS.

25." (1) The Board of Directors
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1350 F ; HYD ACT XIX] State Bank
- (Translation)

' o ‘shall, with the approval
Power to

A of the Government, make
, gi‘vl;e] [bye- *[ bye-laws ] consistent

with the provisions of
: this Act and not in any
way -inconsistent therew1th for the
following matters —

- (a)- determining the amount of
money wich may be paid to

customers without security

in excess of the amount

standing to his credit in his

accounts ;

prescribing the definite con-
ditions subject to wich loan
may be advanced to any
- Director, or . officer of the
" Bank or to. any relative of
any Director or officer of
the Bank, or to a company,
‘business association or trader

”(b)

or any other person with-

which or with whom any
Director or officer of the
Bank or his relative is con-
.nected as a partner,. share-
holder, director, manager,
servant or otherwise ;
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*Amended by Act No. VIof 1353 F.
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State Bank [ 1350 F : HYD. ACT XIX
(Translatzon)

" The *[ bye-laws] shall provide that
no loan without security shall be
made to any officer of the Bank with-
out the express sanction of the Board
of Directors.

(c) the part1cu1ars to be cont—
ained in the annual balance
sheet and the statement of
profit and loss ;-

any other matter relatmg to
which this Act directs *[ bye-
IaWS] to be made.

@

(2) . The Board of Directors may,
with the approval of the Government,
make *[ bye-laws ] consistent with the

. provisions of this Act and not in any
way inconsistent therewith for all or
any of the following matters :—

(@) the compilation of the
register of shareholders ;

(b) the distribution of business
amongst the Directors and
‘their ‘remuneration ;

*Amended by Act No. VI of 1353 F,
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1350 F HYD. ACT XIX] State Bank
(Translation)

(c) the delegation of any powers
of the Board of Directors
to a Committee of Directors ;

(d) the procedure to be followed
5 by a committee thereof'; .
(e
- be kept at the head  office of
the Bank ;

the renewal of share certi-
ficate lost, worn out or
destroyed ;

(G

the conduct and defence of
legal proceedings and - slg—
ning of pleadlngs 5

(®

(h)
_ gement of pension, provident
. or other funds
benefit of employees of the
Bank;

matters regarding which the

@

Board of Directors is empo-

VoA it ] e

wered to make *[bye-laws ]
under this Act ;

the books and accounts to-

the constitution and mana- -

for the’

. *Amended by Act No. VI of 1353 F.
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 State Bank [1350 F: HYD ACT XIX |

- (Translation)

* (n) the holding and conduct of
elections under this Act
including the manner in
- which votes may be exer-

© cised; ]

(j) the conduct of the business
. of the Bank in general.-

26. The Bank shall notify from
time to time the minimum

Noti%qation rate at which it may ad-
regarding . _
o atwhicy  vance (1)1r lend mone};‘ .
advanceor  upon the security of |
" loan may be Government Promissory -
given on Notes.
Governmént .
Promissory
notes.

. 27.. The provisions of the Hydera-

"bad Companies Act No.

Liquidations IV of 1320 F.

hall not
of Bank, saall I

the Bank shall not be
placed in liquidation until the Govern-

ment so order . and the liquidation

shall be conducted in such manner as
the Government may prescnbe in the
order of liquidation.

-apply to the Bank, and”
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- 1350 F HYD. ACT XIX] State Bank
( Translation)

. 28., The provisions of Schedule I

to this Act shall in respect

Regulatlon - of the matters mentioned

of Bank. therein, be deemed to be

: o the regulations of the
Bank, =

SCHEDULE 1.
REGULATIONS OF THE BANK.

( See Sectzon 28).

. 1. Every person whose name is
entered as a shareholder
in the register of share-
~ holders shall, free " of

charge, be entltled to rec-
eive a share certificate under the -
Common Seal of .the Bank specifying
the serial numbers of the share or
shares gurchased or acquired by him :

Share certi- -
ﬁcate.

" Provided that where a share or
shares are held jointly by more than
one person, the Bank shall not be
bound to issue more than one certifi-
cate; the delivery of a certificate to.
one of the joint shareholders shall be
deemed to be a‘dehvery ‘of certificate
to all . . ]
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State Bank {1350 F : HYD. ACT X1X
( Translatwn ) :

-LIEN ON SHARES FOR DUES.

2. The Bank shall have a lien on
-all shares standing -in the
name of a shareholder in
his individual capacity in
in the register of shareholders, for all
monies payable by him or from his
estate to the Bank. Such lien of the
Bank on a share shall extend to all
dividends payable on such share.
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g,,,g,w oz MU:JNM{"
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,:’L Fo bl At
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Bank’s lien
on shares,

/

3. The Bank may in such manner

as it thinks fit, sell a share

o .
Powerof  on which it has a lien, but
no share shall be so sold

" of default.
‘ ~° " until a sum out of the
sum in respect of which the lien has
arisen, has become payable, and until
the expiry of fourteen days after notice
in writing of the amount in respect of
which the lien has arisen has been
given to the person in whose name
such share has been registered in the
register of ‘shareholders and such
amount as has then become payable
has been demanded. -
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1350 F: HYD. ACT XIX] State Bank
( Translatzon )

4. The proceeds- of sale shall be
applied in payment of such
part of . the amount’ as is
due and in respect of which
the lien existed, and’ the
. balance of the sale-proceeds shall sub-
ject to the fact that a like lien which
had arisen on such share prior to the
sale has become due or not, be paid -
to the person entitled to the share sold
on the date of the sale. The purcha-
ser shall be registered as the holder of
the share. He shall not be bound to
. satisfy himself as to the application of
the sale proceeds, nor any right of the.
"purchaser in respect of such share be
prejudiced by any irregularity in the
sale thereof or invalidity of proceedmgs
with respect to the sale

Disposal of
proceeds of
sale.
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" State Bank [1350 F: HYD. ACT XIX
(Translation)

TRANSFER OF SHARES.

-5, The instrument of transfer of
any share in the Bank
shall be executed both by
" the transferor and trans-
feree, and the transferor shall be deem-
ed to be the holder of the share until
the name of the transferee is entered
in the register of shareholders in place
of his name. -

Transfer of
share.

6. A share in the Bank shall be

Form of transferred by an instru-

instrument _ Ment in the following form
of trauster. Or by any other instrument

. in the form ordinarily in
force which the Bank may approve :—

B
I A B, transferor, inhabitant of
in consxderatmn

----------------

....................
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1350 F HYD ACT XIX] State Bank
: (0 Translat;on)

-reeeslved by me: from C. D..... .';.".
inhabitant ‘of ........ ..o 4
hereinafter - called the transferge do
" “héreby transfer to the transferee ‘the
share [ shares -bearing identification
-serjal number/numbers in Hyderabad
State Bank. -~ In future the transferee,
“ his rcpresenta,j:wes hexrs, execytors
and administrators and his assigns
shall be the owner of share/shares sub-
Jects to the conditions on which I my-
"self was the owner of share/shares and:
J, the transferee, do hereby declare

- that I have purchased' the said share/ i
shares subject to the aforesald condi-

b 110ns 7

“We, the parfies to this agreement 1

set our hand this........ reeees ce |

_Signature of Transferor ..............
Signature of Witness...........
:Signature of Transferee..............

- Signature of . Witness.... .. cerneeanes
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. ‘State Bank [1350 F : HYD. ACT XIX

‘ (Translation)
7. The instrument of transfer shall
be accompanied by the

. certificate  of '~ share - or
shares to be transferred

Share certi-
ficate to be

duced .
_5{3,,0 with - and such evidence as the
instrument  Bank  may = reasonably

of transfer. ~ require to satisfy itself
-~ asto the transferor s rlght

to transfer.

8. () The Bank may refuse to\
accept transfer of share
and to effect the transfer
in the register of slmre—
holders if,—

Bank may
refuse to
accept trans-
fer of shares.

the transfer is in favour of
a person not approved by
the Bank, or

: (@)

the Bank has a lien on the
share to be transferred, or

®)

the transferee is a minor or
is such person as has been |
declared by a competent
court to -be of unsound
~mind, or :

©

the transferee is a firmor a
business concern, or

(@)

the fee for effecting the
transfer is' not paid, which
shall not exceed two
rupees, Or .

(e

522

&:L.i-'/ (.s‘:)i: ,uf’}t/uW L,..Jd,c/

. i / ¥ - L
CalBges el Lol Te wib

»

,.~ . .

?-efv”ww‘wg_a;/w,

Z

,afm l .L/JM/MW'

“U;’""’U L[ (é/w

c:z,/u/-/JA. ubwdﬁf&*ﬂ-
fﬂ/é/bluc

*"LLU";‘J'MU&D
yeriefi
L}:(/w’dk-/d‘""*'ul- (&)
b4 d“’u..Jb(
9Lféu,.Jl,Ju; 7
k-2 ‘Luu‘)”’ubd_Jif'_aJw/c/J’:‘
Luz/c Jﬁ”‘f )
,§ HeHE
b M/i-fd’e’é‘”' )

/ . - .
Lk "Jj‘ M;c:.,..y;:);:f:?

PR
5t

-~



1350 F: HYD ACT XIX] State Bank
(Translatzon)

(f) ‘The instrument of transfer is
not. aceompanied by the.
share . certificate .or such

- evidenge as is required by the
4 Bank under regulatlon 7,

%) The Bank may keep the trans-
fer pending during the periad in which -
under section 14 *[ omitted] it does not
keep-open the register of shareholders.

U . i
. ;

9.. (1) In respect of the share of |
‘ a deceased sole owner the

I?tgpfeﬂc?t- Bank shall- only recognise
atives of . - 1

deceased - ’\thenght .ofa pefson’
shareholders

whonr Bank

will recog- {

nise,

(a) who is the exccutor or adm-
inistrator of the deceased
owner of the share, or

(b) who has obtained a succes-
" sion certificate or letters of
.administration in accordance
with the laws in force in
H. E. H. the Nizam’s Domi- |
. nions, relating to. the - decea-
sed owner in respect’ of the

- share, or

*Omitted by Act No. V of 1354 F. *
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State Bank [ 1350 F : HYD. ACT XIX |

(C)

( Translation ) , v
in whose -favour an mstru—

“ment of transfer is duly

" executed by the deceased

)

(@)

®

©

. than one
" register of share-holders; the.
Bank shall in respect of such £ *
' share only recognise —

owner of the share durmgA :

his lifetime.

In case the share is regls-
tered in. the names of more
owner in . the

the rlght of the survivors or

of the owners or

~'the right of the executor or.
administrator only of the |
last suriviving owner on his |
. death or

+

the right of any person who
has  obtained a succession
certificate or letters of ad-
ministration in -accordance

- with’ the laws in force in

H. E. H. the Nizam’s Domi-

nions in respect of the last '

" .survivor’s interest in  the

share, or
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.1_3.50.'1'*‘ + HYD, ACT XIX] State Bank

"~ (Translation)
(d) the right of @ person in whose
. fayour . an instrument  of
‘trans,fer of the share - ;has
been - duly executed by ‘the
: last syrvivor durmg his hfe-
’Irlme

But the Board of Directors shall. |

‘have the power at its own discretion
to dispense with the production of 2
_.succession- certrﬁcate, letters of admi-

‘nistration .or any other legal document
.of title of a like nature subject to the

«€xecution of an indemnity bond or on
ithé fulfilment - of .any other condition
«of safeguard provrded the value of
share as shown in the certificate does
not exceed rupees one thousand.

-10.

(1‘ Any person becoming en-
- titled' to ‘a share on the

.Rights of death or insolvency of a

:Eng;:::m g shareholderor in consequ-
.entitled to ~ €Nce of hr_s trans_ferr'mg}he
.share.on ©  .share during his lifetime

‘deathor - ghall, upon producing

'g}sgkll:ffil;y * evidence required by the

"'holder. Bank have the right,

csubject to the conditions

_ ‘laid, down 1nrregulatlon 8, ‘either to
'be registered in the register of share-
‘holders.as a shareholder in_respect of
the share , or “transfer the share in the

.same,way. as the deceased .or insolvent -

_{person ould h have transferred. -
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. allotment of .

'Smte Bank [1350F: HYD ACT XIX
( Translation) B

"(2) Any persdn who becomes en- % .
+

. titled to a share on the death or insol-

vency of the owner of a share shall be "
entitled to the dividends thereon and
other rights in respect thereof to which
he would have been entitled if he was
registered as an - owner of the share in
the register of ‘shareholders except

that he shall not, befere being re--
gistered as a’ shareholder be entitled
to exercise any right of.a- shareholder
in relation to the shareholders meeting
* of the Bank. : :

FORFEITURE OF SHARES.

11. - Where a person fails to pay the
balance on allotment of a

Conse- share on the day appoin-
quenceson  ied for payment therecf,
failurctopay  the. Board of Directors
balance on

may make a demand upon

share, him in writing for the

526.
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1350 F: HYD. ACT XIX ] State Bank
_ , (Translation) '
balance  together with interest in
respect of the period during which it
remains unpaid.

12. -The demand shall name a day,
Contents of not earlier than fourteen
demand of  daysfrom the date of issue
inter.est. thereof and shall specify
) that on.orbefore that day

- the payment as required in the demand
should be made, andthat in the event
of non-payment the share in respect
whereof the amount is due shall be
deemed to be liable to forfeiture.

13. Where the aforesaid demand is

not complied with, any

: . share in respect of which

gf’a"fg“m ©f  the demand was made shall,

after the date fixed in the

demand and before the payment has been

made, be liable to forfeiture in accor-

" dance with the resolution of the Board
of ‘Directors to that effect.

14, A share forfeited under regula-
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- . forfeited

: State Bank HYD. ACT XIX ] 1350 F:
( Translation)

tion 13 may be sold or
otherwise transferred sub-
ject to such terms.and in
such manner as the Board
of Directors thinks fit,
and beforz a sale or transfer thereof
the forefeiture may be cancelled on such
terms as the Board of Dlrectors thlnks
fit. ;

Disposal of

. share.

15 "A person- whose share has been
forfeited - as aforesaid
shall cease to be a share-
holder to the extent of

Liability of
persoa

" whose share
has been that share but shall,
forteited notwithstanding, be liable

~ with respect
to toiferted
share.

to pay all the money
which, at the date of for-
. feiture, was payable by

him to the Bank in respect of the shate;
but his liability shall cease when the
Bank receives the full amount of the’
share.

INCREASE OR REDUCTION OF
CAPITAL.

16. The share capital of the Bank

528
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" Capital.

1350 F: HYD. ACT XIX ] State Bank
( Translation )
may by special rgsolution,
on the recommendation of
E i‘é“’ifa;eco" ;" the Board of Djrectors and
 tal. ¢ P after obtainjng sanction of
o ' the Government be increa-
: sed or reduced, to such extent and in

Power to

such manner asmay be d@tcrmmgd by

" the Bank in its special meet,lng

17. When any special resolution to

. ‘ increase the capital is-
-Procedureon  pagsed underregulation 16
the Board of Directors.

resolution t®
increase
may, subject to the provi-

sions of this Act and to
- the dlrectlons given in this pehalf by |-

the meeting ‘at which the said resolu-
tion has been passed—

-

"(a) -give suiable directions for
the opening of subscriptions by the
shareholders for the purpose of in-
crease of cap1tal

(b) determine such period as it
thinks fit for the sharcholders to pay
their subscription  for ‘the purpose of

increase of cap1ta1
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‘State Bank [1350 F HYD ACT XIX
o ( Translation) ;

~_ (c) prescribe the manner in
. which the shareholders shall pay such

- . moneys into the Bank in proportion to

the increased capital as they may like
to subscribe; and -

(d) g1ve su1tab1e directions for
the subscrlptlon and allotment of such

portion of the increased capital as has-

" not been subscribed in the manner
aforesaid by the shareholders.

~

18 (1) The addmonal shares so
created - shall be of the

Tssue of new value of ‘one hundred
share. rupees each as mentioned
in the share certificate

and such shares shall be subject to the
same provisions with respect - to lien,
transfer, forfeiture and other matters as

. may be in force in respect. of the shares

originally issued.

~ (2) The amount for Whlch such
additional shares may be issued shall
be fixed by the Board of Directors
with the sanction of the Government

and such amount shall be pald m a

lumpsum.
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1350 F: HYD. ACT XIX] State Bank

(Translation)
19, then a special resolution ’to
reduce the - capital
‘Proc.edur,e passed, the Board of Dlre-
on I’letsglu‘ ctors shall as hereinbefore
reduce provided determine the
capital. manner in which the cap-

' 1ta1 shall be reduced. -

MEETINGS OF SHAREHOLDERS. |

10 (1) . In the first week of Bahman ;
every year; or as soon

Gcneral

1 thereafter as is possible, a
meeting.

general meeting shall be
held in the City of Hydera-
" bad at such time as may be fixed by the
~ Board of Directors, at which the

"Board of Directors shall submit to the
shareholders a balance-sheet and state-

" ment of profit and loss of the Bank

made up to the thirtieth day of Aban
immediately precedmg

(2) A notification convening the
.general meeting, signed by the Manag—
‘ing Director, shall be published in the

- Jarida and in such other manner as
the Board of Directors may think fit
;in this behalf at least fifteen days before
ithe. meeting is held.
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State Bank [ 1350 F: HYD. ACT XIX.
(Translation)

21 (1) The Board of Directors

: may convene a special
meeting of the sharehol-
.ders of the Bank on -the
requisition of five Direc- |
tors or of one hundred shareholders
holding shares of the aggregate amount
of five Jakhs of rupees, upon which the
~full amount of the shares has been
paid as mentioned in the share certi-
ficates, provided the said requisition
is signed by the said Directors or
shareholders and addressed to the
Managing . Director and states the
object of convening the special meeting.

Special
meeting.

(2) Such requisition may be made
through more than, one document,
signed by one or more of the requisi-
tionists.

(3) A notice of every such meetmg
shall be given by the Board of Direc-
tors under the signature of at least three
Directors sixty days before the meeting,
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1350 F : HYD. ACT XIX] State Bank
(Transiation)

and shall state the purpose for which
the meeting is convened and also the
time and place of the meeting, and
shall be published in the Jarida and in
at least two local newspapers of which |
one shall be a newspaper in Urdu ;

Provided that at least three months’
previous notice shall be given of any
special meeting - held for the purpose

-of increasing or reducing the capltal of :
the Bank.

(4) The said meeting shall be
held in such place in the City of Hyder- .
abad as may be fixed by the Board of !
Darectors , 1

(5) If the Board of Directors.does |
not within twenty-one days from the
date of receipt of the requisition under
sub-section (1) or (2), proceed with
the calling of a meeting, the requisi- :
tionists, or a majority of them may,
according to the amount of shares,
themselves call a special meeting, but
in any case a meeting shall be held
within three months from the date of
receipt of the requisition.
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: State Bank [1350 F: HYD ACT XIX
- (Translation)

22. (1) No business shall be trans-.

acted at any meeting whe-
Quorum. . ther. general or special

unless at least one hund-
red shareholders in person or by proxy
are present in-the meeting at the com-
mencement of and durlng the business.

* (2) If within one hour from the

time appointed for the meeting a
quorum is not present, the meeting, if
convened by shareholders mot being
Directors, shall be completely dissolv-
ed; in any other case the meeting
shall be adjourned to the same day in
the following week at the same time

and place. Thus if at-a meeting so

adjourned or in the sessions in econti-
nuation of the adjourned meeting
held for the purpose of completing the
agenda of the original. meeting, a
quorum is not present, those share-
holders who were present at the ad-
journed meeting or at the sessions held
in continuation thereof shall be deemed
to be quorum for the same and for the

sessions held in continuation thereof. .

» i 2L \.(.,./l U/ﬂ’k‘)ﬂ'

J‘J(JJ 1y - ?'Y‘v} ESTE
u’éw/ dwb’&/u”wt,, Corolf
) &.—»J’/‘.._‘NZ(—/LJJ\{A" ;Jutu’

ML’»«L’LL_JJLM /b.,.z//v(/',lif

SRS

L e ’/J (r)

St u)ut.u (i L,-J/
iur .«W; uwz., uuu,»vc’,t
J/’iu; Vz., b(.::/b/L_,b-’aJ

l{fﬁwl T ,U)LﬂéﬂvUiJU' '

AP LU (z,..uu/u/%/ |
A‘CL/M)" i L g
.::ﬁﬁfvu’vup“l,b AP

J/’)C.ﬁ}’ﬁ»? JZ’ oy q,‘utu;wfw I

Sy L e LA im0 i 7
dig’iﬁf 2 4,{.. ! G}UJZ,’Z}”V?
:‘"’w L..AJ L U/IP' 4—-1—/12

Z/—uﬂ

534



1350 F: HYD ACT XIX] State Bank | *

(Translation)
23. (1) No person  who has
S ©acquired a share by
'Wltw nzay *v transfer shall be compe-
not vole. y y
- Exceptin gent to vote at any meet-
certain jns- . ing, unless the transfer of
tanges, share has been completed
every - and his name has been
- matter to be , entered in the register of
decided by
majority of . sharekolders three months
votes. . ¢ before " the meetmg is

- held.-

.

(2) Save the matters which under
the provision of this Act are connected
with the increase or reduction of capi-
tal or resolutions for the removal of a
Director, every election or any other
matter submitted to a meeting shall be
decided by majority of votes.

"24. Save as otherwisc provided

in this Schedule, a decla-

In respectof [ .00 by the Chairman

any resolu- v

tion, votes - of any meeting, that a-
of persons resolution has been . pass-

preseat :r:‘td ed or rejected upon vot-

%o vote, ing by show of hands by

shall gene- persons present in the

rally be mzeting and qualified to
‘S%];?gfy vote, shall be conclusive’.
‘hands. as representing the. true

position and an entry of
such déclaration in the book of pro-
.ceedings of the Bank shall be sufficient
.evidence of the true position without
mentioning the number or proportion
~ ©f the votes in favour of, or against

4
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 State Bank [1350 F: HYD. ACT XIX
' (Translation)

the -resolution, unless a poll be
. demanded in writing in connection
with the - resolution -under .discussion

by five of the persons present and en- -

titled to vote at such meeting:

5. Ifapoll be demanded under -

“regulation 24, it shall be

E{‘;f;?‘ge taken accordingly at once
demonded.  Of save as otherwise pro-

vided in this Act, in ac-
cordance with the direction of the
chairman at such time and place either
by open voting or by veting in such a
way-as is generally not made known
as to who has voted and how the vote
has been given and the result of the
poll shall be deemed to be the resolu-
tion of the meeting at which the poll
was demanded. A -

- 26.. Thepfoceedin_gs and resolu--
tion of any meeting and
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1350 F : HYD. ACT XIX | State Bank

- (Translation)
Proceedings = decisions taken thereat
:‘.“d resolu-  ghal be valid and binding
ton to be

on the Bank only so far
as such proceedings, re-
solutions . and decisions
are consntent thh the prov1s1ons of
this Act.

binding on
Bank

MANNER OF COUNTING VOTES
OF 'SHAREHOLDERS |

27. Every shareholder entitled to -
vote, and present in per-

son at the time of voting

. by show of hands shall

.have one vote. On a demand for.
countmg of votes every shareholder

shall at the time of - counting of votes

have one. vote for every share of wlnch

he is the holder .

Counting of
Votes.

'28. In the case of jomt-sharehol-
o ders, the vote tendered by
Cou“t";g of the senior shareholders,
o share. . Whether in person or by
holders. proxy, shall be accepted

to the exclusion of other
Votes ‘and “for this’ purpose semonty
shall be determined by the order in
which - the names of the joint-share-
holders of that share stand in the re-
gister of shareholders.

68
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State Rank [ 1350 F: HYD. ACT XIX
(Translation)

"29. The guardian or legal custo-
- dian of a shareholder who

Right and
m;gnne?‘:,f is of unsound mind, or
voting on_ who has been declared
‘behatfof © by a competent Court to
lunactics

be of unsound mind,

may vote on his" behalf
at yoting by show of hands or when a
pollis taken on a demand therefor,
the guardian or custodian of a share-
holder who is a2 minor may also simi-
larly vote on  his behalf but any such
guardian or ‘custodian’ may,- when a
- poll is ;taken on a demand therefor,

vote by proxy.

and minors.

30. No sharzholder shall be enti-
+ Shareholder  tled to vote at any general
Wh%f{lalslnot meeting unless he - has
paid iu paid the full amount of
;‘;1‘;,‘3?;‘?’ the shares in-the Bank
to vote. _ payable by h1m

31. On a demand for counting of

"~ votes, the votes may be
" given at poll ecither per-
sonally or by proxy.

Countmg of
‘votes.
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1350 F: HYD. ACT'XIX] State Bank
(Translation)

32 The 1nstrument for appoint-
-ment of a proxy shall be
in - writing and shall be
'signed»b’y the person ap-
pointing a proxy or by his .
* attorney authorised by him in writing
in- this behalf. Only such a person
shall be -entitled to act by way of
ptoxy who is himself entitled to be
present and to vote at the meeting for
which he has been appointed to act as
a proxy, or such person may act as
proxy who has¢ baen appointed by a
company, corporatlon or a body cor-
_porate or a society: to act at that
" meetingsby way of proxy.

. Form of ins-
trument for
appointment
of proxies,

33. The instrument for appoint-

ment of a proxy and a

}332;3},‘33{_ power of attorney or any.
ment of other “authority under

which the said instrument
has "been. signed, or a-
copy of such power of
attorney or authority which has been
certified to be a truz copy by a Notary
appointed under section 138 of the
Hyderabad Negotiable Instruments
Act, V of 1316 F., shall be deposited
at the Head Office of the Bank, ninety-
six hours before the time for holding
the meeting at which the proxy is to
act and in default thereof, the instru-
ment for appointment of proxy shall
“not be taken 'into account.

proxy when
and where to
be deposited. .
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. Staie Bank [1350 F: HYD. ACT XIX
(Translation)

BRI

o QUALIFICATIONS
" AND DISQUALIFICATIONS" OF
L . DIRECTORS.

34 (1) *[Only a person who is
Qualification . individually himself the
“and ‘disquali- - owner of unencumbered -
fication of  ghares of the Bank, the
,D“emrs _value of which as men-
tioned in the share certificate is at least
ten thousand rupees, may become a
Director of the Bank ] -

~ Provided. that this restrlctlon shall
not apply to a person who is-an officer
.. of the Bank or is nominated. by the -
Government as a Director. = - ‘

. (2) No person . shall become a
D1rector of the Bank—
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*Substit_uted by Act No.' v o_f 1353 F.
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1350 F : HYD. ACT XIX ] State Bank
. . (Translation) - R L

' *[(a) who works as‘a Dlrector,
provisional Director, promo-
_ter, adviser, agent or . mana-
gerof any joint-stock bank
«or of a branch or agency
 thereof established in H.E.H.
the Nizam’s Dominions or
. of anyjoint-stock bank or a
~“branch” or ‘agency - thereof
.advertised to be recently
- established in "H. E. H. the
leam s Dominions : :

Provided that this' restriction_shall
not apply to a person who is a Direc-
tor of a Jomt-stock bank, and may be

. nominated as‘a’ Dlrector under sub-
. sectlons (1) and (3) of section 16 1

- (b) whois 4 salaried officer of the

"Government not specifically

. authorised by this Act to work
*-... as a Director of the Bank.

" (3) No two persons whof are part-

*Sybstituted by Act No. V of 1353 F,
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State Bank [1350 F:HYD. ACT XIX
(Translation)

ners of a firm or business asso-
ciation or are Directors of the
same ‘private company, Or one
of whom ‘is the agent of, or
. holds a general power of attorney
from the other, or one of them
is the agent of or holds a general
power of attorney from a firm
or business association ‘and the
other is a partner of such firm
.or association, shall be Directors
-of the Bank at the same time.

REMOVAL OF DIRECTORS:

35

Removal of
. a Directors.

(l) The office of a Director
" shall be vacated if the
person holding it :—

- (a) resigns or dies, or

EY

(v) accepts or acquires any other
° office of profit under the
Bank, or

(c) becomes bankrupt or insolvent
orin that capacity compounds
w1th his credltors or

i(d)is -declared by a competent
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1350 F: HYD ACT XIX] State Bank
“(Translation)
Court to be of unsound mind
or becomes a lunatic, or,

(e) is absent from the meefings of
‘the Board of Directors for six
consegutlve months, or, -

- (f) ceases to- own md1v1dua11y,
shares of an amount which he

- himself is required to. own in -

order to be a Director.

2) At each annual general meet-
ing, out of the Directors elected by
the shareholders, the Director who has
been longest in office shall retire’ from
office and the .vacancy which shall
thus be created .in- the Board of

Directors shall be filled by the share-

Jholders by election. Any Director so
retiring from office may be re-elected
to the office of a Director.
time any question arises as to which
of the Directors who have been in
‘office for the same period shall retire,

it shall be dccided by the Board byv

ballot,

(3) Shareholders holding in the

If at any -
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~ State Bank [ 1350 F: HYD. ACT XIX
( Translation)

_ aggregate _shares amounting to one-
fifth of the. capital may, by a special
resolution passed by a majority of the
votes, remove any Director other than
a Director nominated by the Govern-
ment before the expiration of his term

- of office and appoint in his place any
other person having the required quali-
fications, who shall be responsible in

. all matters in the same manner as the

. Director removed as aforesaid.

- MEETINGS OF BOARD OF
DIRECTORS.

36. (1) The Managing .Director

| Meeti shall convene at least
Boegrténgfs of  once in every three
months and in all at

Directors. R . .
, least six times during

any financial year the meetings of the
Board of Directors in the. City of
Hyderabad - ’

(2) No business shall be transact-
ed in a meeting of the Board of Di-
rectors unless at least four Directors
are present at the commencement and
during the transactlon of the business.
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1350 F: HYD. ACT XIX] Stafe Bank
( Translation )

*[(3) The Directors present at the
first meeting of the Board of Directors
shall elect any one of the Board of
Directors to. be the Vice-President.
_ Thereafter, the Vice-President shall be
-elected each year in a like manner
at the first meeting of the Board after
the general meeting and after the Di-.
rector or Directors have been elected
or have accepted office.]

37. (1) The Presxdent or, in his
absence, the VICC Presi-

5’,22‘%?2; dent shall perform -the
dent duties of the President
and Chair-  at meetings of the Board
| fman of Directors and at gene--
ral and special meetings. - In the

absence of both the persons present
at such meeting may elect a Chairman-
from among themselves to discharge
the duties of a President. :

(2) In case of equality of votes
in any matter, the person presiding
shall have an addmonal or castmg
vote. v

*Substituted by Act No. V of 1354 F<
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State Bank [ 1350 F: HYD ACT XIX
o (Translation)

38. Notwithstanding the ‘provi-

sions of ‘section 16,  the

- Consititution  Board of Directors shall

g£ %;elfggfg first be_constituted in the

- following manner and the .

- Board of Directors .so constituted

shall be deemed to be constituted in .

accordance with the provisions of this
Act,

(1) The president and- the three
Directors to be nominated on behalf
_of the Government shall be nommated

_ by the Government

)] The Managing Director shall
be appointed by the Government;

i

(3) The three Directors to- be
elected by the shareholders in whose
election the Government shall not
take part under sub-section (4) of
section 16, shall be nominated by
tHe Government in the first instance,
and the Director so. nominated shall
hold office until their successors - have
been elected in accordancs with the

following sub-section (4).
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1350 F : HYD. ACT XIX | State Bank .

- (Translation)

(4) At the first general meeting
after the' commencement of this -Act
- the three Directors nominated by the

Government under sub-section (3) to
represent the shareholders shall retire
from office and in their place the
shareholders shall elect Directors under
_sub-section.(4) of section 16. In this
-election the Directors who have retired
as aforesaid may be re-elected.

‘ (5) The Director or Directors
elected by the Board of " Directors
under sub-section (5) of section 16,
shall retire from office at the next
annual general mecting after the com-
mencement of this Act and the Board
.of Directors may elect others in their
place under the said sub-section. The
Board of Directors may, if it thinks fit,
at any time after the said annual
general meeting, re-elect the same
" Directors who have retired as aforesaid.

(6) The Directors nominated by

547

| S ~'~:J.t‘.‘>vow£7-x.,{¢§4,¢,f¢-}5'
|. /_,. '/ . 1'1 . .
el spd e/ -
t 2 e’ ” . 'vf
w"/i(wﬂ.bufw(/:u’} L/:'("UJ
e 5o/ ! v{
oL el L dumls
. "‘ /
e s Gtifort rLe

v

> s s Sy v e '
AT RPNV d

LBy

. / W V! ) .'.
r,/ff—u’\?; %Jt:)) e u:..'a(fl
s :;w’/ﬁ,cug g

‘ n / i ) . ,

BT u"Zz/u ()

, f//' )/A'.-', D M{'i? ‘j-
e IR o~
4.-/;:,@’ ai;wﬁut SHEETY
«.f/,/-ca:«»-«—w Cﬂluf' (’U H Ly

g S i, ) Yy’ .
Jv/ccj:éufj:‘ »*’)Wv‘:}{:l Lus

Gt S Lo o n B
, g /

A L‘-/«."U oy L“-/»’f [y g
ey Ty PL b/‘Pq’l.::}:u)/.’
s s

'“’ f “ j -
- b..-ﬁf,:‘i, Eresb 22 u:,z_,:(



State Bank [1350 F : HYD. ACT XIX
(Translation)

the Government: under sub-sections (1)
and (3) of section 16, shall hold office
during the pleasure of the Government.

-39, .(1) Any vacancy occﬁrring on
the Board of Directors

. %ﬁﬁ};’gp‘)f by reason of the death,
' vacancies. . resxgnatlon or . disqualifi-

‘cation of any Director
shall, for the time being, be filled up
by a:duly qualified person elected by
“the rest of the Dlrectors

Provided that where ‘an office of a
Director nominated by- the Govern-
ment on the Board of Directors. falls.
vacant, it shall be filled up by nomina-
tion by the Government only.

(2) If the Managmg Director by
temporary illness or otherwise is in-
capable of discharging his official
duties or is absent on leave or for any
other cause not involving the vacation
of his office, for a period exceeding
fourteen days, he may nominate a res-
ponsible member of - the .supervising
:staff of the Bank to carry on the work
during his absence. Where the period
. of absence of the Managing Director
exceeds fourteen days or the Managing
Director fails to nominate a person to
carry on the work, the Government
shall, after consideration of the re-
commendation made by the Board of
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1350 F : HYD. ACT XIX] State Bank
: (Translation)

Dlrectors in this behalf, make officia-
ting arrangements for the post of the
Managing Director, by appointing
another person.

(3) Any Director elected or no-
“minated under clause (1) shall be
deemed to have held office from the
_date on which the Director in whose
place he is elected or nominated was
elected or nominated.

When such Director has been
appointed under this clause, he shall
be deemed to have been appointed
from the date on which his mediate or
immediate predecessor was elected.

GENERAL PROVISIONS AS TO
- THE BOARD OF DIRECTORS.

: . i
40. No act or proceeding of the
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State Bank [1350 F: HYD. ACT XiIX
( Translation)
: Board of Directors shall

‘,f;‘i‘;gi‘ig“gs be invalidated merely by
- not invalic  Teason that there are one

dated by or more vacancies among
" vacancy of  jtg Directors, .

- Director,

. 41. Al dcts done by a Director

* Acts done in good faith shall be
by Diaectofs valid. notwithstanding
in goo i i ot

o be such defect in hlS'aﬁppO'l_l’lt
valid not. ment or qualifications
withstanding -~ as- may: ‘be discovered
any defect . - afterwards.
in appoint.™ "’ ’ :
ment or
qualifica-
tions.

42, (1) Every Dlrector shall be -

Indemnity - indemnified by the Bank
of Directors  against e}ll losses and ex-
for loss or  ‘penses incurred by. him
-expense.

in or owing to the dis-
charge of his duties, excgpt

* . when such loss or expense is the result

of h1s wilful act or neghgence .

(2) No Dlrector shall be Tes-
- ponsible for any act of any other Di-
rector or of any Officer or ‘servant of
"the Bank or for any loss or expense

happemng to the vank, by reason of-"

| LL«:/L
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. : .
1350 F: HYD. ACT XIX]. State Bank.
o { Transiation)

(a) the insecurity or deficiency "
of any such property or security as has
been acquired. or taken for or on be-
half of the Bank, or ' :

(b) any defect in the_t‘iﬂé to any.
such property as has been acquired - or
taken for or on behalf of the Bank, or |-

{ (¢) theinsolvency or bankruptcy !
of any person transacting “with the |~
Bank or debtor thereof any act of any
such person, or ' ;

s e e o

. (@) anything done in the per-
formance of the duties of the office of.
Director or the discharge of his duties
or due to his act in any other way
which the Bank had. to bear, unless
“such loss or expense is the result of.
the Director’s own wilful act or negli-
gence. ’ :
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State Bank [1350 F : HYD. ACT XIX

(Translation)

THE USE OF THE COMMON
SEAL OF THE BANK.

43. The ‘common seal of the -

Procedure
for stamping
Banks comn-
mon seal on
document. *

Bank shall not be stamped
on any instrument unless
two. Directors and the
Managing Director are
present - when such seal
is affixed on the instru-

ment. Such Directors shall stamp the
seal on and affix their signatures to the
instrument in token of their presence.
Such signatures shall be in addition to

. the signature of the person who may
sign the instrument as a witness, Any
instrument which may be completed
by stamping the common. seal under
the [*bye-laws] shall not be deemed to
be valid and duly executed until- it-is
signed and sealed as aforesaid.

" OFFICERS OF THE BANK.

44. Subjectto the provisions of
this Act, the Board of
Directors- shall have

Appoint-
ment, sala-
ries, suspen-
sion and
dismissal of
officers. -

power :—

*Amerded by Act No. VI of 1353 Fasli.
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1350 F : HYD. ACT XIX] State Bank
' ( Translation )

(a) to -appoint officers, and ser-
vants to conduct. the business
= of the Bank; :

(b) to pay salaries, pensions or
other emoluments for their
- services to officers and servants
_ of the Bank or to grant any
amount as gratuity or financial
assistance, either temporary or
permanent to widows, children -
or other dependents of officers
or servants of the Bank who
may die while in the service of
the Bank;

(c) to inflict any administrative
punishment upon or to suspend
or remove any officer or servant
of the Bank.

.45. The Managing ‘Director or
any other employee of

Powertosign 10 Bank who has been

accounts,

receipts and ~ empowered by the Board
*[documents] of Directors in this behalf
of Bank. )

by notification in the
Jarida shall be severally authorised on
behalf of the Bank, to endorse and

?

* Amended by Act No. VI of 1353 Fasli.
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State Bank [>13‘5(-) F: HYD. ACT XIX

(Translation)

transfer prom1ssory notes, stock-re-
ceipts, stock-debéntures, shares, secu-
rities and documents of title to -goods,
which are in the name of or 'in the
possession of the Bank, and may
[*draw,] accept and *[endorse] bills of
exchange and letters fof credif, in the
current and authorlsed business of the

‘Bank, and may sign all accounts,

receipts and *[documents]j connected
with such business of the Bank and
may execute instruments for ‘appolnt-
ment of proxies to vote at meetings on
" behalf of shareholders from whom the
Bank holds general power of attorney.

46. No employee' of the Bank
- shall, without permission

Efm ﬁ’;gief;r_‘ of the Board ef Directors,
bidden to ~ carry on any-other bank-
engage in ing or commercial busi-
other bank-

. ness, either ~on his own
account or on behalf of
_any other person or per-
" sons or act.as broker or

ing or com-:
. mercial busi--
ness. :

+Amended by Act No. VIof 1353 F.

- %@/ 0L -c.-/;.»uwun
u‘“” -—J/uUu/‘// L»/’c, i
U’}’UUJ'L;J/ ,.,-J/ »L/J/

/;L._/;JJL ..,ﬁul uwwuf
/u:rw.w’z.. i Ll% L K1
/ﬂl,uk_fb/u./‘)‘c":w'/-
*Jk‘ﬁu)bu( Lwl o Lk, a9
L(é}‘]jb/bu)b“« f‘xfux
@éf /:.'u Luuwl]b’/ ..ﬁ,//u//;G'
(wu jJ:ou ) uyﬁ
;:,JL:,@LJJJM |
LQ@L{UJA:W&M wves
Uy L ru;u.':’(;,: 443 Lzﬁ-’
..:‘L/)/‘)L-/)ZLL-

v'v"

J &2 GM
/ 4

& L/IJU--

/Q/JJ

LUJJ'- .,_ﬁ__: Lﬁ(«/wf;uﬁf
ZQ‘GLLPJ ol e
J;LJ’@"L//J:,J s I Ay
(t'(jzl,.ub JVLVﬁ{Jﬂ LJW/

F
il"b .

WA I w2y (a’, &

554



1350 F: HYD. ACT XIX1 State Bank
' ( Translation ) '

- agent for the sale or pﬁfchase of
Government or other securltxes '

47.  Every such employee as’ inay
be determined by the.

S o O
ﬁi,";‘,‘,“gnplo Board of Directors shall
yees. .give *[omitted] security

for the faithful and satis-
factory discharge of the duties assigned
to him up to *[such amount] and in
such manner as the *[Board of Direc-
tors] may prescribe in this behalf.

i

~ ACCOUNTS AND DIVIDENDS. °

(1) The Board of Directors
shall cause the account

48.

A nt .

b:glcc): to be = books of the Bank to be
balanced balanced on the thirtieth
yearly. day of every Aban. -

(2) A balance sheet and a state-
ment of profit and loss at every such
date shall be signed by a majority of
the Directors and forthw1th sent to the
Government

*Amended by Act-No. VI of 1353-F.." -
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~ State Bank [ 1350 F: HYD. ACT XIX
( Translation ) -

(3) The balance sheet and the

statement of profit and loss: shall con-

tain the -prescribed particulars and
shall be in the prescribed form.

49. (1) An Account of the profits
Dividends to of the Bank for the pre-
‘be determin. . vious year shall be taken

. ed yearly. on or immediately after
the thirtieth day of every
- Aban and the profit: earned by the

Bank shall be computed as soon there-
after . as conveniently may be, and the

amount of dividend to be distributed
amongst the
determined by the Board. of Directors

which shall not be less than three per

cent or more than six per cent per

annum. The question of the distribu-
tion of the dividend shall be submit-
ted to the general meeting for decision.

(2) No interest shall be paid by‘

the Bank on any unpald dxv1dend

50. The Board of Directors may,
before declaring any divi-

;r,ﬂf‘c‘,‘ifir;’tfo‘ dend to be distributed
reserve fund. among the .shareholders,

set aside out of the proﬁts
of the Bank such sum as it thinks
proper as reserve or reserves which
may at its discretion be applied for
any unforeseén expenditure or for other
purposes to which the profits earned

by the Bank may be legitimately ap-

plied. The Board of Directors at a
like discretion may, before so applying

556
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1350 F: HYD. ACT XIX] State Bank
T ranslation)

. the reserves, employ the said amounts

in the business of ‘the Bank or invest

them in securities specified in Clauses

(a) to (c) of regulation (1) of Part B of
Chapter 1 of Schedule II.

- 51. After making provision for
bad and doubtful debts,
depreciation of property,
amounts payable to em-
ployees by way of conces-

Allocation of
amount from
surplus for
distribution

as extra sions apart from monthly
dividends. .

3 i salaries and superan-
nuation pensions, .and such other

contingencies as are usually provided
. for by bankers, and after payment to
the shareholders of a dividend at the
maximum rate under regulation 49 a
portion of the surplus of the profits
. earned by the Bank may be allocated
_ for distribution as an additional divid-
end among the shareholders at such
tate as may be  determined by ' the
_Board of Directors: .

S 1121 ol caart L/ b
(a///}/v S i/wf@wu’(fé/
(s B8 gt
w,u»iffu""a'/z@u-‘d”:,u yot
L.,vf /;’JJ),(L-N/ Wize Ue/
-l (;:,/l o K.JLL, Dyl
?’\ P /:3,; o B er)s)
| - 4.47& L i)

b”i'.‘l'/m)ulj

5 u[L:L',_‘?L; Aty e f 2
oIS e L
arvL g do e o ;l'gftq
d,y._.dw;.r:’/dvm u&f""
( v L y‘ldL)/c'lz_./:w'.
,:L/(/L;/L/KJZ»,[U’,&L LS
e/f,()m;,»a- u*‘...)/b/[—/t}!’:w/ |
L: )uw.,( LA =Pl
-ué/.«u»u&w..;gufﬁly
. c—/tﬂw‘fu"’e’u’d. AT,
d/z. /f‘f/r’z_ .:’W/u'u 1

557




State Bank {1350 F: HYD. ACT XIX

; (Translation)

Provided that no such additional
dividend shall be - distributed until the
reserves are at least equal to the issued
capital of the Bank. . :

If more persons than one are
. registered as_joint-owners
in respect of any share, a
‘receipt from any one of
. “them shall be sufficient

for the p’ayment of dividend.

52,
Joint owners
of share.

'AUDIT OF ACCOUNTS.

53. (1) The kauditors not being

© ~:- .. more than two shall be
Appoint- elected and their remune-
ment of ration fixed at the annual .

auditors. . . oeneral . meeting. - The
" auditors may be share-
holders, but no Director or any officer

. of the -Bank shall .be eligible to be
elected as an auditor during the term
of his office. = Any auditor on quitting
his officc may be re-elected as an
auditor.
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- _htsand

1350 F: HYD. ACT XIX | State Bank
(Translation)

(2) The first ‘appointment of the
auditors’of the Bank shall’. be made by
the_ 'Board of . Directors -before - the
‘annual general meeting. The auditors
so appointed shall hold = office only
until the first:annual general meeting.

~ Incaseofa “casual vacancy in the
_ office of an auditor the same may be
filled up by the Board of Directors.

54, Without prejudice to the
4 foregoing provisions' the
; Government may-appoint

such auditors as it thinks
ifit to audit and report
upon the accounts of the Bank.

Government
auditors.

The auditors shall be
supplied with -a ‘copy of
the annual balance-sheet
 and statement of profit

55. (1)

Powers, rig-

" ‘duties of
N " and.,loss and a list of the
audltor?ﬂ account books kept by
-_the Bank. -It'shall be the duty of the

~auditors to examiné such balance-sheet
and the statement of profit and loss

.. with-the accounts and vouchers rela-

“ting thereto. The auditors shall, at

.. the.expense of the Bank if appomted

. “.byit and at the expense of the Govern-
ment if appomted by the Government
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State Bank {1350 F : HYD. ACT XIX
 (Translation).

appomt accountants or other persons

to assist them in audltmg the accounts.

The auditors may, in relation to the

accounts, make inquiries of any Direc-

tor or any, officer of the Bank.

o

(2) The auditors shall, in accorda-
. nce with their appointment, make a
report to the shareholders or to the
Government upon the annual balance--
sheet, statement of profit and loss and
accounts, stating whether, in their
opinion, the balance-sheet and the
statement of profit and loss are com-
“plete and fair containing the prescribed
particulars and were drawn up so as
to indicate a true and correct ‘position
. of the affairs of the Bank, and whether
any explanation or information called
for by the auditors from the Board of
Directors, was given and whether it
was satisfactory. Such report as may
be made to the shareholders shall be
read, together with the report of the
Board of Directors, at the annual
general meeting. :
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1350 F: HYD. ACT XIX ] State Bank
(Translation)

NOTICES.

56. (1) Notice of any matter shall
be given by the Bank to

-Method of  a shareholder either by
g:rllb‘g‘r’"g‘ng °r delivering the notice to
notices. him personally or by sen-

ding it by post to him
to his registered address in H. E. H.
- the Nizam’s Dominions or to the
address supplied by him to the Bank
- for the purpose of sending notice to
him.

(2) Where a notice is. sent by
post, it shall be presumed to have been
«delivered to the sharcholder if the
envelop containing the notice is pro-
perly addressed, prepaid and posted.
In such a case, unless the contrary is
proved, the notice shall be presumed to
have been delivered to the shareholder
within the time in which a letter by
post would ordinarily be delivered to
his address.
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State Bank [1350 F : HYD. ACT XIX
.0 (Translation). - -

57. Where the address of a
shareholder in H. E. H.

f&i‘ﬁc‘;fof the Nizam’s Dominions
address in ‘js not entered in the re-

Bank Regis- . gister of the Bank and he
ter. has' not stuipplied to the
Bank his address for the purpose of
sending notice, he shall, _notwithstand-
ing anything contained in this' Act,
‘not be entitled to a notice.

53, A notice sent ‘to the joint-
shareholders of a

2 ,iztz@i:sgtd shall be addressed to the
jointebare.  joiNt - shareholder - first
. holders. named in the register of

shareholders in respect

A of ‘the share.

- 59. A notice sent in accordance
with the foregoing pro-

Presump- - yisions shall- be -deemed
delivery of  to'have been -duly issued
notice to . and delivered notwith-
legal repre- - standing the fact that the

sentatives.  ghareholder named-in the

4562
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' 1350 F: HYD: ACT XIX] State Bank
o ( Translation)

notice was dead and that the Bank
had information of his death, In the
event -of the shareholder being dead
the notice shall be deemed to have
been delivered to his legal representa-
tive.

60.. A notice may be served on
. the Bank by delivering the

Se?’ice of . potice addressed to the
Banie 1 Bank at the Head Office

of the Bank or sending it
- by post to the Head Office of the
Bank.
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State Bank [1350 F : HYD. ACT XIX

(Translation)

SCHEDULE II

See Section 19

CHAPTER T

BUSINESS WHICH THE BANK
- SHALL BE AUTHORISFD TO

CARRY ON AND TRANSACT. .

—(o:)—

PART A.

GOVERNMENT BUSINESS.

The . Bank shall be authorised to
make arrangements for the transaction
of all business entered into .between
the Bank and the Government and to
transact the kinds of Business specified
below (—

1. (1) The Bank shall accept and

hold monies- belonging
Government to  the Government,
?s‘g‘i‘fs make payments on be~

half of the Government
up to the amounts stand-
ing to their credit in the Bank and

transaction.
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1350 F : HYD. ACT XIX ] State Bank |
(Translation)

carry out exchange, -remittance and
other banking business on such condi-
tions as may be agreed upon between
the Government and the Bank.

-~ (2) The Bank shall on such
conditions as may be agreed upon bet-
ween the Government and the Bank—

(a) take into custody and manage
the various Reserves includ-
ing the Paper Currency Reserves
of the Government ;

(b) carry out the remittance, ex--=
change of funds, and banking
transactions on behalf of the
Government outside H. E. H.,
the Nizam’s Dominions ;

(c) accept the cash balances in
Indian Government currency
surplus to the ordinary require-
ments of the Government ; and

565
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- State Bank [ 1350 F: HYD. ACT XIX
: (Translation)

(d) hold the cash balances of the
“Government as deposits free
of interest :

~ Provided that nothing in this sub-
- clause shall prevent the Government
from making any other arrangement
. for the transaction of their monies at
places within H. E. H. the Nizam’s
Dominions where the Bank has no
branches or agencies and from holding
at such places cash balances according
to requirements.

- 2, The Bank shall on such condi-
Public debt  tions as may be agreed
issued ‘upon between the Govern-
and issue ment and the Bank under-
. of new loan.  {ake the management of
" the debts previously .issued as also’

the issue of any new loans.

3. (1) The Bank shall as agents of
the Government do all

{ f

gz‘;:r‘;ment the work pertaining to
paper the issue of paper curren-
currency ¢y through its Coinage
through and Paper Currency De-
coinageand  partment which shall be
ey - uite separate from its
tency Dep q

artment. Banking Department ; but
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1350 F: HYD. ACT XiX | State Bank
' . (Translation)

the' Government shall reserve the sole -
Tight to print and issue paper currency
in accordance with the provisions of
the Hyderabad Paper Currency Act
No. II of 1327 F., and the assets of the
Coinage and Paper Currency Depart-
ment of the Bank shall not be subject
te any liability other than those of the
:said . Department. . ‘

(2) The Coinage and Paper Cur-
. rency Department of the Bank shall
not ‘issue paper currency of the Go-
vernment to the Banking Department
‘or to any other .person’ except in ex-
change for other paper currency or
for such rupee coin, gold and silver
‘bullion or securities as are deemed to
form part of the Reserve Fund under
" the Hyderabad Paper Currency Act
- No. Il of 1327 F, :

4.. The assets of the Coinage and
Paper Currency Depart-

“Income of  ment of the Bank shall be

Paper Cur-

held in a separate Reserve

‘rency assets . :
Fund in accordance with

shall be paid
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1350 F: HYD. ACT XIX] State Bank
(Translation)

the Hyderabad Paper

Currency Act No. II of
1327 F., and the balance remaining
over after deducting from the net
income therefrom, such fixed amount

- as may be agreed upon every year,
between the Government and the Bank,
shall be payable to the Government at
the end of each half year :

to Govern-
ment.

Provided that gold and silver bul-
lion and rupee coin and cash securities
of the Government and of the Govern-
ment of India, belonging to the Paper
Currency Reserve Fund of the Govern-
ment, which are in any other bank or
in any treasury of the Government
or in Government Mint or in transit,
shall be deemed to be a part of the
assets of the paper currency of the
Government.

5. The liabilities of the Comage
Liabilities of 204 Paper Currency De-

Coinage and Partment sha]l be an
Paper Cur-  amount equal to the total
rency De-  of the amount of the
_partment.

paper curreacy issued by
the Government.
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1350 F: HYD. ACT XIX ] State Bank
~ . (Translation) :
6. - From the commencement of

‘Commence-  this Act, the Coinage and | -
_ ment of res-  Paper Currency Depart-
ponsibility * ment of the Bank shall

for the asset:
and Habisﬁ_s' take over as agents for

ties. the Government, the lia-
bility for all the paper. currency of the
Government issued at any. time; the
Government shall simultaneously trans-
fer to the Coinage and Paper Currency
Department of the Bank, gold and
silver bullion, rupee coin and Indian
Government rupee -securities of the
Government and of the Government
of India to such aggregate amount as
is equal to the amount of the liability
so transferred. The transfer of gold
and silver bullion and securities shall
be effected in such proportion as is
provided in the Hyderabad Paper
Currency Act No. Il of 1327 F. -

7. (1) Notwithstanding anything

’ contained in this Act -or
Power to

s in the Hyderabad Paper
'Z?défﬁe?sse * Currency Act No. II of
Currency 1327 F., the Bank may,
:gd o with the ‘sanction of the

ecl.

Government, for a period
not exceeding thirty days in the first
instance which may, with the sanction
of Government be extended from time
to time by periods not exceeding fifteen

” 569
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State Bank [1350 F: HYD. ACT XIX
(Translation)

days at a time,reduce the amount of
assets of the Governmenl paper ‘cur-’
silver ' bullion and

ency, - gold and
- rupee coin and L.G. rupee securities of
thé Government and of the Govern-

ment of India to an amount.as less .
than the aggregate. amount required |

therefor under provisions of the

- Hyderabad Paper Currency Act No. IL
of 1327 Fasli, and -the relevant. fore- -

going provisions and the relevant pro-

visions of the Hyderabad Paper Cur-

rency Act No. II of 1327F., shall
during the period. when the amount of

- the said assets is so reduced remain in-
operatwe '

Provided that the amount of gold
and silver bullion and rupee coin and
securities of the Government and of
the Government of India,
assets, shall not be-so reduced as to

make it below mnety per cent. of the
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~-:obligation of

... thereof..

" "Obligation

7135‘0AF1:"HYD ACT XIX | State Bank |

(Translation)

© aggregate amount - of the ‘currency
‘notes 1ssued

.

(2) In respect of any period dur-.

1ng Wthh the amount of assets is
- reduced under sub-clause (1),
-Bank shall pay to. the Government, a

tax, upon the amount reduced, ata |-

rmmlmum rate of ﬁvc per cent per
annum.

- 8. Notmthstandlng anything con-k
tained -in the Hyderabad
.Coinage Act No. III of
1321+ F.,

Issue of ru-
pee coin and

the Bank in ghall be issued through
- Tespect - . the Bank, and- the Bank

dlspose of the - rupee coin otherwise
. than for the purpose.of issuing or deli-
vering “to the Government ' for the

_purposes specified in the Hyderabad'

" Coinage Act:No. 111 of 1321 F.

9.. The Bank shall issue the paper
¢ ¢ eurrency . of . the” Govern-

_to supply ment- on demand in

‘the -

. the rupeé coin’

“:* shall undertake ‘not :to’
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State Bank {1350 F: HYD. ACT XIX
‘ ( Translation) =~ -

different

coins, and coins which are legal

tender under the Hyderabad Coinage
Act No. IIT of 1321 F,, in exchange for
paper currency of the Government.
The Bank shall in exchange for paper
currency of five rupees or upwards issue
coins or paper currency of lower de-
nomination which are legal tender
under the Hyderabad Coinage Act No.
TII of 1321 F., or under the Hyderabad

Paper Currency Act No. Il of 1327 F., ~

in such quantities as may, in the

opinion of the Bank, be required to be’

issued, and the Government shall on
demand by the Bank supply such coins
"ot paper currency. ~If the Government

at any time fails to supply such coins-

or paper currency, the Bank shall be
deemed to be released from the obliga-
tion to supply them to the public. -

©10. " The Bank shall sell on Govern-

Obligation  Ient account out of the
fo sell cash assets of the Coin-
{Indian C::o- age and Paper- Currency
ernmen

currency. Department, to any per-

son who makes a demand

and pays the price in legal tender,

Indian Government rupee coins at such
minimum rate as may be fixed by the

~
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1350.F ; HYD. ACT XIX ] State Bank
. (Translation)

Government ‘from time to time by
notification in the Jarida.

-11. The Bank shall buy on Go-
o -, vernment account, out of

gbé‘f;‘“"“ the cash assets of the
Indian- Go- Coinage and Paper Cur-
vernment rency Department, from
COIDS

any person who makes a
demand in that behalf, Indian Govern-
ment rupees, at the maximum rate
fixed therefor by the Government from
time to time by notification in the
Jarida,

The Bank shall prepare
and forward to the Go-
vernment for publication
in the Jarida a monthly
“statement of assets and
liabilities of -the Coinage
-and Paper, Currency De-
partment .in the form
prescribed by the Hyder-
abad Paper Currency Act
No.IIof 1327F. -~

12. ( 1.
‘Monthly: " *”
statements of
assets and
liabilities of
coinage and
Paper Cur-
rency ‘De- -
partment to
be submitted
to Govern-
ment,

(2) An Officer of the Gévefnment

. M}L—U‘L&JJ
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State Bank [ 1350 ;F{"I-IY]"DA acrxix |

L;U//JV;MJVA,; b/u 41) OM

AT ranslatzon )

in the Finance Department not below
~the rank of Assistant Accountant
-General shall be deputed to verify at
least once a year the assets and liabili-
ties of the Comage and Paper Curren-,
cy Department in such manner as may |-
be prescribed by the. Government m_
‘this behalf i .

" PARTB.
" OTHER BUSINESS, * -

The Bank shall also be authorised

to transact business of the followmg
. kinds ;. : .

(1) advancmg or lendlng money
 Opening cash credit accounts upon the
followmg securities: - . . '

(a) such stocks, capital funds or
securities as -are not related to
" immovable property and may be
invested by a trustee by -any
jaw in force or any order hav-
. ing the force of law in H.E.H..
the Nizam’s Dominions, Great
Britain, India, British Burma

or Ceylon ; :
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1350 F: HYD ACT XIX ] Stare Bank

ww
A

*(Translation)

(b) H. E. H. the Nizam’s State

©

Rallway shares or such securi-
ties issued by railway aided by

:the ‘Government of India as
‘may berotified by the Govern-

Zment from ‘time to tlme

the. . Government  securities

»or -“debentures or such other |
securities for money as may be -

issued in accordance with any
law in force or any order

having _the force of law in*

~+H. E. H. the Nizam‘s Domi-

nions; British India or British -
Burma, or so - issued by Muni-
.cipal Corporation or a local

" board or local committee in

H. E. H. ‘the Nizam’s Domi-

“nions,:British India, or  British

Burma or, issued by dny
Indian State under the autho-

""rity of the ruler of that state;

@
“may be issued by the Board of .

subject to such directio_n_s'a_s

" Directors ini this behalf, on the

security of debentures of com-

. panies with limited liability and

of the Hyderabad Land Mort-
gage Bank whether such comp-
nies are registered in ‘' H. E. H.
the Nizam’s Dominions, or
¢lsewhere ;
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 State Bank [ 1350 F: HYD, ACT XIX |

0]

(f)

(Translation)

goods or- the documents of
title to goods which are depo-
sited with, or assigned to, the
Bank as security for advances,
loans or credits ;

goods which are hypothecated
to the Bank. as security for
advances, loans or credits,

' provided authorised by spemal

" directions

of the .Board of

" Directors in this behalf;

- (8)

accei)ted bill of exchahge and
. promissory note endorsed by

the payee and such promissory
note of two or more persons

-or joint ‘or several promissory

notes of different firms or
business associations unconnec-

. ted with each other in general

partnership ;
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' 1350F HYD. ACT XIX ] State Bank

73

{ Translation)

(h) such marketable shares of

companies with limijted - liabi-
lity as are fully paid up and-

. are saleable or immovable pro-
perty or documents of title to -

immovable property deposi-
ted with the Bank as collateral
security, where the original
security is of the kinds men-
tioned in_ the foregoing sub-
clauses (a) to (e),and subject to
such directions of the Board of
Directors, as it may issue in
this behalf where the original
security is> of the kind men-
tioned in the foregoing sub-
clauses (f) and (g):

Provided that—

(i) any advances or loans which

the Government may lawfully

" sanction to be taken from the
Bank may, if the Board of’

Directors thinks fit, be made

- without any specific security ;

(11) any advance guaranteed by the
. Government may be: madez

without any specific security ;-

~and
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State Bank,[ 1350 F: HYD. ACT XIX
‘ - (Translation)

(111) advance may also be made, if

~ the Board - of Directors thinks

fit, against marketable shares

of a company with limited lia-

bility, registered in H. E. H.

the Nizam’s Dominions and

which has been guaranteed by |

the Government or placed from

time to time on an approved

list of compahies, by the

Government.

(2) the éé]ﬁng ori realisation . of
- cash in respect of such— ’
* (a) Promissory Notes,
{b) Debesitures,
© Stock receipts,
"*(d) Bonds,
(e) Annuit‘ies,. h
(f) Shares,
(® Sécu’ritieé ,
(h) Géods, or
@) the documents of “title to the §
. aforesaid things, as have been
deposited with, hypothecated }
or pledged, or transferred to f‘
the Bank for advances, loans
or credits, or as are owned by

the Bank or are in its posses-
sion or over which the Bank
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1350 F: HYD. ACT XIX] State Bank
(Translation)

has any lien or charge in res-
pect of the said loan or ad-
vance or credit or in respect
of -any debt or claim of the
_Bank, - and as have not been
released in due time in accor-
dance with the terms and
agreement from the loan, ad-
vance, lien or charge in respect
. of which they have been depo-
. sited, hypothecated, pledged
with, assigned, or transferred
to the Bank or when the liabi-
lity imposed on them by reason
of credit has not been dxschar.-

3) the advancmg and lendmg
of money to the Court of Wards upon
the security of estates in its charge or
under its superintendence and the
realisation of such advances or loans
and the interest due thereon:
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State Bank [1350 F: HYD. ACT XIX
(Translation)

Provided that no loan or advance
shall be made to the Court of Wards
without previously obtaining the sanc-
tion of the Government and the period
of such advance or loan shall not,
without the sanction of the Govern-~
ment, exceed twelve months ;

(4) the drawing, ‘accepting, dis-
counting,  buying and- selling of bills
of exchange and other negotiable ins-
-truments ;

‘. (5) the investing of the funds of
the Bank upon any of the securities
. mentioned -in sub-clauses (a) to (d) of
_..’clause (1) of Chapter I, of Part. B of
“this'Schedule and converting the same

into money when required, and con-
. verting the said.securities from-one of
their kinds to another kind of the
~same or out of them changing securi-

ties of one kind - into the other, of the

same kind or out of them _converting

- securities of two or more kinds into
. the other of any one kind ;
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1350 F HYD. ACT XIX] State Bank
o (7 ranslatzon)

(6) deposmng, with or wnhout
interest, the funds."of “the Bank  with:
the Reserve Bank of India or with any
other Bank approved of by the Govern-.
ment, whether such Bank is in H.E.H. "
the Nizam’s Dominions or elsewhere ;

[ .
i g

’ (7) 'i-ssu’ing.]et’tcr of credit

i

(8) buym g gold and s1lver whether

~comed or: uncomed 'md selling thé
same ; g v Ly

f‘

&) recelvmg -deposits and Ope-
ning cash accounts. on such Ierms as
may be agreed upon; e Ry

A e

’(10) ihe" acceptance for custody

of gold and silver utensils,. jewels,
title deeds or;other valuable articles
on such terms as may be agreed upon;

(ﬂ) Asclling and reall'sfng ’che;prc-
_ceeds of all movablc or immovable pro-

~ perty which may come into the . -possess,

sion of the Bank in full or part satis-
. -faction of its claims and acquiring and
* maintaining possession of any movable
or immovable property. which may be
the Bank’s security for any loan or ad-
vance or connected with any such secu-
rity, or satisfying therefrom any of its
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State Bank [ 1350 F : 'HYD. ACT XIX
(Translatzon)

claims or acquiring any title thereto get-
- ting any  benefit out of it or generally
transacting business in relatlon thereto;

(12) transacting cash agency busi-
ness on commission and entering into
general contracts or indemnity or
suretyshlp contracts with speuﬁc, secu-

~rity or without security ;

‘ (13) the administration of estates
" for any purpose whether as a mutawali,
executor or otherwise, and transacting
 the following business as Commlsswn
agents—

.l

(a) buying, selling, transferring
and taking charge of any secu-
rities, debentures’or any shares
of any company ;

582
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1350 F : HYD. ACT XIX] State Bank
(Translation) . |

(b) receiving the amounts whether
principal, interest or divid«

- - ends, or any securities, deben-

rures or shares; -

. {€) remitting the amounts realis-
ed under sub-para (b) by
- public or private bills of ex-
change to any place in H.E.H.
the Nizam’s Dominions or

- elsewhere; '

(14) drawing bills of exchange'

and granting letters of credit payable
. outside Indw,

@15) buyin}g’v “bills of exchange |

" payable outside India ;

(16) borrowing money for the
purposes of the Bank’s business and
the giving of security for such loan by
* pledging assets or otherw:se

(17) sub51dlsmg from tlme to
ume the pension fund or other fund
.which may be created for the bene-
fit of the employees of the Bank ;
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' State Bank [1350 F : HYD. ACT XIX
(Translation) '

" (18) transacting such other busi- -

ness, not specifically mentioned in

Part B of this Chapter as may- be

agreed upon between the "Government
and the Bank ;

"~ (19) generally, the doing’of all b

such matters and things as are neces-
_ sary and incidental or- subsidiary to
the transaction of the various kinds of
" business of the Bank including foreign
~ exchange business outside India and as
are helpful to the business of the Bank;
and" ’ ‘ :

(20} notwithstanding
contained in Chapter II of the Sche-
dule, the Bank may subject to sich

- conditions as may be agreed upon
between the Government and the Bank
perform ' the functions of the Land
Mortgage Bank in the same way as the
Hyderabad Land Mortgage Bank may

 perform under the Hyderabad Land
Mortgage Bank Act No. Il of 1349 F.
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1350 F: HYD. ACT XIX ] State Bank
(Translation)

CHAPTER 1L

'BUSINESS WHICH THE BANK
' SHALL NOT CARRY ON
AND TRANSACT.

(1) The Bank shall not be autho-
rised to transact any banking business
other than those specified in Chapter I
and in particular, it shall not pay any
sum by way of loan or advance—

|

?

(a) for a perxod exceedmg twelve
months, or ’

(b) upon the security of stock or
shares of the Bank, or

(c) upon the mortgage or security
of any other immovable pro-
_perty, or the documents of
title thereto except the estate

mentioned in clause (3) of

Chapter I of Part (B).

-(2) The Bank shall not discount
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1350 F: HYD ACT XIX
(Translatwn) o

or buy, or advance or lend, or open
cash credits 6n the security of any

State Bank

negotiable instrument of: any. person|
or firm or busu&ess association payable

at discount in the city or at the place
where it is presented and which does
not carry on the same the several res-

ponsibilities of at least two ‘persons-ot*
~ firms or business associations un- "

connected with each othcr m g\,neral
partnershlp 5

A

Chapter shall prevent the Bank from
allowing any person who keeps an
account with the Bank to overdraw
such account,
such extent as may be fixed.

Provided that }'nothing \in this

without security, to-
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